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General Dwcussion

employee can understand 1t and intel-
ligibly opt for 1t:

But, at the same time, apart from
the admirustration, it should also be
the work and the duty of the unions
and the leaders of public opiuon and
Members of this House, to make the
workers understand the pension sche-
me, so that they can intelligibly opt
for the scheme

I think I have covered most of the
important questions that have been
raised here I will again express my
thanks to all the Members for what
they have said about the railways
We have taken the critcisms 1n a
constructive lhight They also helped
us The encouraging words only make
us keen and alive to our responsibi-
hities and duties

Let us expect that we never grow
complacent It will always be our
duty, Sir, to see how best we could
serve our pople and to contribute our
mite to the fulfilment of the great
undertaking that the nation has em-
batked upon, the fulfilment of the
Second Five Yecar Plan

Let me take ths opportunity of
sending my best compliments and con-
gratulations to more than a million
of the employces of the rallways who
are toilling hard, day and nmight, all the
24 hours round the clock, for mamn-
tamining the nerve-line of the nation,
the nerve-line which, if dislocated, if
1t does not work, will not only adver-
sely affect but paralyse all the deve-
lopment schemes in  the country
They expect a few cheering words
from this House and the words of
encouragement that have been uttered
here will put heart into those more
than miilion employees and they will
engage themselves 1n the task with
faith, energy and enthusiasm

I thank the hon Members for all
that they have \snid.
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Shri Hem Barua: The hon Mimster
has said about the basic amenities and
extension of railway lines and pomnted
out that they have been held up for
want of resources Then, may I know
how 1t was possible, during the Con-
gress session at Gauhati, to put up
immediately flourescent lights, in way-
slde-cum-rallway stations, and bwld
bridges across railway crossings and
mtroduce so many other amenities
there by spending some lakhs of
rupees? How then was it possible, all
of a sudden? The Mmister has him~
self admutted that due to want of
resources, things are held back

Mr. Chairman: The Members can
deal with all those details during the
debate on the Demands for Grants

DEMANDS* FOR SUFPLEMENTARY
GRANTS (RAILWAYS) 1957-58

Mr. Chalrman: We shall now take
up the Supplementary Demands for
Grants Do I understand that some
modification 1s suggested by the hon
Minister?

The Minister of Railways (Shrl
Jagjivan Ram): Yes, I do not want
to move Demand No 3

Mr. Chairman: So, the House will
now take up the Supplementary
Demands for Grants for expenditure
of the Central Government on Rail-
ways—1957-58, presented on the 25th
February, 1958 There are 1in all,
after the ehmnation of Demand No
3, as mentioned by the hon Miister,
14 Demands 1 would like to take the
sense of the House as to how much
time should be allotted for discussion
and voting on these Supplementary
Demands for Grants As general dis-
cussion on the rallway budget has
just fimshed and discussion on demands
will go on for another two days, I
think not much time would be requir-
ed for the consideration and passing
of these Supplementary Demands I

*Moved with the recommendation of the President.
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presume the House would agree that
one hour would suffice for the purpose

Seme Hon. Members: No, no.

Shri Naushir Bharucha (East Khan-
desh) Four hours May I pomnt out
that the supplementary demands in-
volve Rs 45 crores of additional ex-
penditure? Surely, four hours’ dis-
cussion 1S necessary

Mr. Chairman: But there are only
18 cut motions

Shri Naushir Bharucha: But we
must have a general discusaion

Mr. Chairman: We had a general
discussion for 15 hours

Shri Naushir Bharzcha: True, but
these are on different matters altoge-
ther Four hours are needed

Mr. Chairman: They have not allot-
ted any time Therefore, 1t hes with
the House to determine 1t

Shri Naushir Bharncha: Four hours

Mr. Chairman: Let 1t be three
hours I suggest that the discussion
on all these demands may go on
simultaneously I shall put all of them
together to the vote of the House at
the end of the discussion Except
Demand No 3, all other supplemen-
tary demands, as on the list, are be-
fore the House

DEMAND No 1—Raruway BoArD

Mr. Chairman: Motion moved

That a supplementary sum not
exceeding Rs 7,79,000 be granted to
the President to defray the charges
which will come 1n course of payment
during the year ending the 38ist day
of March, 1958, in respect of
‘Railway Board’

DeManp No 2—MISCELLANEOUS Ex-
PENDITURE

Mr. Chairman: Motion moved.

That a supplementary sum not
exceeding Rs 1,000 be granted to
the Presmident to \defray the charges
which will come in course of payment
during the year ending the 3l1st day
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of March, 1858, in respect of
‘Miscellaneous Expenditure’
DzManD No 4—WORKING ExrENsES—
’ ADMINISTRATION

Mr. Chairman: Motion moved:

That a supplementary sum not
exceeding Rs 1,03,01,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day
of March, 1958, m respect of
‘Working Expenses—Admunistration’

DeEmAND No 5—WoRkInG ExPENSES—
REPAIRS AND MAINTENANCE

Mr, Chairman: Motion moved;

That a supplementary sum not
exceeding Rs 6,75,28,000 be granted
to the President to defray the charges
which will come in course of payment
during the year ending the 31st day

of March, 1858, m respect of
‘Working  Expenses—Repairs and
Maintenance’

DEMAND NO 6—WORKING EXPENSES—
OPERATING STAFF

Mr. Chairman: Motion moved

That a supplementary sum not
exceeding Rs 2 19,87,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 81st day
of March, 1958, in respect of
‘Working Expenses—Operating Staff’

DeMmanD NO 7—WORKING EXPENSES—
OPERATION (FUEL)

Mr. Chairman: Motion moved

That a supplementary sum not
exceeding Rs 3,00,61,000 be granted to
the President to defray the charges
which will come 1n course of payment
during the year ending the 81st day
of March, 1958, 1n respect of
‘Working Expenses—Operation (Fuel)’

DrmManD No 8—WORKING ExPENSES—
OPERATION OTHER THAN STAFF AND
Furn

Mr. Chairman: Motion moved:

That a supplementary sum not
exceeding Rs 1,19,82,000 be granted to
the President to defray the charges
which will come 1n course of payment
during the year ending the 3ist day
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March, 1988, in respect of
‘Working Expenses—Operation other
than staff and Fuel’.

DeManp No. 9—WORKING ExPENsEs
Miscrrranzous EXPINsSEs

Mr. Chairman: Motion moved:

That a supplementary sum not
exceeding Rs. 2,12,55,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 381st day

of March, 1958, in respect of
“Working Expenses Miscellaneous
‘Expenses’.

DeEmAND No. 10—WORKING EXPENSES

LABOUR WELFARE
Mr, Chairman: Motion moved:

That a supplementary sum not
exceeding Rs. 19,568,000 be granted to
the President to defray the charges
which will come in course of payment
during the ycar ending the 31st day
of March, 1958, in respect of
“Working Expenses Labour Welfare'.

DEMAND No. 12—DIVIDEND PAYABLE TO
GENERAL REVENUES

Mr. Chairman: Motion moved:

That a supplementary sum not
exceeding Rs. 45,46,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 381st day
of March, 1958, in respect of
“Dividend payable to General Reve-
nues’.

Demanp No. 13—OpeN LINE WORKS
(RevENUE) —LABOUR WELFARE

r. Chairman: Motion moved:

That a supplementary sum not
exceeding Rs. 41,867,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day
of March, 1858, in respect of
“‘Open Line Works (Revenue)—Labour
Welfare'.
DEMaND No. 15—CONSTRUCTION OF
Nxw Linzs

Mr. Chairman: Motion moved:
That a supplemestary sum not

exceeding Rs. 2,20,48,000 be granted to
the President to defray the charges
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which will come in course of payment
during the year ending the 31st day
of March, 1958, in respect of
‘Construction of New Lines’,

Demanp No. 16—OPEN LINE WORKS-—-
ADDITIONS

Mr. Chairman: Motion moved:

That a supplementary sum not
exceeding Rs. 10,60,37.000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day
of March, 1958, in respect of
‘Open Line Works—Additions’.

DemanNd No, 17—OrPeN LINE WORES—
REPLACEMENTS

Mr. Chairman: Motion moved:

That a supplementary sum not
exceeding Rs. 14,62,04,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day
of March, 1958, in respect of
‘Open Line Works-—Replacements’.

16 hrs.

Shri Tangamani (Madurai): Sir,
there are certain cut motions that I
have given notice of. I would like to
move the cut motions. But, in the
paper that has been circulated to us,
I find the numbers are marked differ-
ently. My cut motions are: cut motion
No. 2—it is for Demand No. 1 and not
4....

Mr. Chairman: I think it Will be
convenient if hon. Members give a list
at the Table,

Shyi Tangamani: Cut motion No. 2
is for Demand No. 1. It deals with
discontent over grant of ad hoc in-
crease of Rs. 5 only in the dearness
allowance. My cut motion No. 4
deals with Demand No. 4. It reads:
Failure to apply the principle of
‘equal pay for equal work’ in the
Signal and Tele-communication De-
partment of Southern Railway. My
cut motion No. 6 is for Demand No. 8.
That is for lack of culverts or small
bridges in Bellary-Rayadurg section
of the Southern Railway leading to
delay during rains. My cut motion
No. 7 is for Demand No, 6. That is
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regarding Carriage and wagon repairs
in the Perambur Workshop in South-
ern Railway My last cut maotion,
which 1s cut motion No 11 1s for
Demand No 9 regarding delay in pay-
ment of and inadequacy of compen-
sation to passengers involved in rail-
way accidents

I shall in these cut motions deal
only with two or three aspects The
first point which 1s of a general
nature 1s the ad hoc increase of Rs §
only in the dearness allowance grant-
ed to the Railway employees My
pomnt 1n moving this cut motion 1s that
there has been a growing discontent
not only amongst the railwaymen, but
also among the Central Government
employees that the interim rehef that
has been granted to them 1s very
paltry Based upon this recommen-
dation of the Commission, the Railway
Board has come forward with an ad
hoc increase of Rs 5 only It 18
necessary to urge upon the Railway
Ministry and others to request the
Commission to come forward with
their final award as soon as possible

Demand 1s for Rs 1,03,91,000 The
Explanatory note says

“This demand deals with expen-
diture on the cost of office staff of
the General Management, Civil
Engineering, Mechanical, Traffic,
Electrical, Signal & Tele-Commu-
mcation, ... etc”

I would like to mention about Signal
and Tele-communication with special
reference to the Southern Railway
The sub-head under which this Sup-
plementary Grant will be accounted
for 1s Southern Railway—Rs
22,76,000

This group of workers are now
recruited From the advertisement
that was put out by the Southern
Railway 1t 1s seen that these applica-
tions are invited for the post of
Fitter—Communication and Assistant
fitter—Communication in the Signal
and Tele-communication department
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on the scale of Rs. 56—3-—88~~(E.B,)
4—125—5—130 and Rs. 85—2--50
(E B )—2—60, subject to other allow-
ances admissible The candidates
must have passed the SS.L C. or equi-
valent examination and must possess
a diploma or certificate of a recognised
institute 1n Radio servicing A mume
mum of two years’ practical experi-
ence 1s essential for the post of Fitter~
communication, etc Here 15 & cadre
for which the minimum qualhfication
must be SSLC He must also pos~
sess a certificate of having had prac-
tical experience for two years

According to the Pay Commission's
recommendation, a minimum salary of
Rs 130—(60—130) was prescribed for
all posts requiring a pass n the
SSLC alone An Assistant fitter-
communication with the above addi-
tional gualification 1s appomnted on &
starting salary of Rs 35 and he is
more or less on a par with Class IV.
This fixation of salary exists only in
the Southern railway whereas m the
Central Railway, and Western Rail-
way, the pay scale is about Rs 80—
160 The starting pay of a wireless
operator 1s Rs 80 whereas an Assist-
ant fitter-communication possessing a
knowledge of wireless telegraphy in
addition to his sound knowledge in
Radio Engmeering and a certificate to
that effect 1s started on a salary of
Rs 35

This demand which I would Iike to
press has been raised by the emplo-
yees at the General Manager level
and I believe they have also addressed
the Raillway Board that those who
have put 1n two or three years' service
are still rotting on Rs 35 I submit
that because 1t 15 a special case with
reference to the Southern Railway, it
must be speedily attended to This
cadre of workers otherwise are likely
to be demoralised because of the low
pay scale that has been fixed for
them I believe that it is enough it
1 say that the Press m Madras has
also been addressed in this matter and
several letters to the Editor have
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been pubiished on the identical sub-
ject. The Mail dated 28th September,
1957 contains certain letters about this
snomaly, I submit that this anomaly
must be put an end to and the Assiste
ant fitter-Communication, Signal and
Tele-communication must be imme-
digtely put on a par with his counter-
parts in the other Railways.

The next pomnt that I would like
to mention 18 regarding Demand No.
5. This is a very modest cut motion.
In Andhra Pradesh, there 1s a special
section from Bellary to Rayadurg. It
is metre gauge and the route mileage
is 34. These 34 mules are served by
two Up tramns and two Down trains.
The running time for the faster train
is 24 hours and for the slower train
it is 3 hours. There are three or four
stations in between. This 1s a peculiar
branch line. If there i1s ramn, the
water runs over the rails and the
traing stop at that place and wait for
the water to subside. Then, the tramn
passes. I had occasion to travel by
this line during the ramny season We
had to wait for the act of God to turn
in our favour. either the rain had to
stop or the water runmng over the
rauls had to subside. I do not think
we should allow this sort of thing to
continue, If really estmales are
made and culverts and small bridges
are constructed, it will certainly help
the regular running of these tramns. I
would suggest that the Railway Min-
\ster or Deputy Minister to undertake
1 trip from Bellary to Rayadurg.
Then, they will bear me out when
they see how we are now in the Rail-
ways living in the old 18th century
when we had to suit our communica-
tions also to the whims and fancies
of weather. I think probably this has
not been effectively brought to the
notice of the Railway Ministry. It is
about time that this is put an end to

On Demand No. 8, I want to mention
about the carriage workshops and
wagon workshop and loco shed in the
Southern Railway in Perambur. It is
a very important workshop in the
Southern l}lﬂway. As many as
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10,000 workers are employed there.
Atter the new Zone was created by
which the ex-M.SM., ex-SIR. and
the Mysore Railway have been formed
into the Southern Railway, a number
of broad gauge carriages and broad~
gauge locomotives are diverted from.
the Golden Rock workshop to the:
Perambur Workshop.

So, naturally, the work has increas-
ed, but I find from enqures that I
have made of the workers that the
number of skilled workers and the
other requisite workers has not in-
creased corresponding to the work
that has increased, Out of this total
of 10,000 workers, nearly half are
khalasis and assistants. These kha-
lasis are supposed to be unskilled
workers, and most of them are now
doing the job of a skilled worker, and
so they have no avenue of promotion:
now So, this state of affairs must be
put an end to. During the year under
discussion, the South Indian Railway
Labour Umon and the mass of the
workers also have addressed the Rail-
way Ministry, but with no effect

In this Loco and Carriage Works
particularly, we have certain types of
posts called dead-end posts, like fett-
lers, tindal-swingers, grinders and
fitters, These people have continued
in these categories for a number of
years, and there 1s no avenue of pro-
motion for them at all.

I want to come to a very important
point about carriage repairs and the
overhauling of wagons. It has become
more ar less a custom in this work-
shop to give inflated figures. The
Railway Board and the Railway Min-
1stry also know it The wagons that
came for overhauling and which
would have to come only after one
year, used to be turned back for petty
repairs. In other words, proper repair
was not done, and proper overhauling
was not being attended to. Hence the
Railway Board set up a special offi-
cer called the Neutral Train Exami-
ner. He was appointed some three
years ago to see that these repairs
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=and overhaulings are done in a pro-
per manner I would like the Railway
Mnuster to see again whether even
after the appoimntment of this Neutral
Tram Examiner there has not been
degeneration Wagons which are com-
pletely overhauled, return to the
workshop again after five days If only
he finds out from the workshop the
sumber of wagons which have been
Hverhauled but sent back within three
jmonths for a petty repairs, he will
agree with me that there 1s some-
thing wrong gomng on even after the
appointment of the Neutral Tram
Examiner

Raillway Workers have always been
wyery anxious to see that there 18 no
theft of railway property, and the
security services have been doing a
very good job, but I would hke the
Railway Mmister to verify whether
my allegation 1s right or wrong In
November 1956 there was a case of
theft where a big officaal was involv-
ed and an enquiry was made I would
hike to know what has become of that

enquiry

Again, m November 1957—I have
got all the particulars—another big
officer (I can also mention the name
pt the officer, but 1t 15 not necessary)
was 1nvolved, and then some enquiry
was held, but we find that the officer
1s still going on merrily doing a lot of
anti-working class work  So, these
two instances that happened in Nov-
ember 1956 and November 1957 may
be gone imnto and justice done to see
that there 1s no case of an officer com-
mitting pilferage or theft bemg allow-
ed to go scot-free

Much has been sarxd about light rail-
ways 1n the general discussion So, I
would like to say that it is not cor-
rect to say that all the Light railways
are not paymg Particularly, the SS
Light Railway with a route mileage
of 93 from Shahdara to Saharanpur,
which is run by the Martin Burn
group, 1s a very paymng thing. The
study team which went into the ques-
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tion of light railways have atated that
this particular Martin Burmn group is
a very profitable concern and that
more help must be given to this group
to see that they are not stified by
road transport competition. I would
like to know why the demand of the
workers on this railway has not been
conceded for nationalisation of this
railway More particularly, I would
lIike to mention that certain points
raised m that study team'’s report
must also be looked into In the light
of various discussions also, the de-
mand of the workers for nationalisa-
tion of this parucular hight rallway
must be seriously considered

Much has been said about acci-
dents The cut motion that I have
moved 1s to bring to the notice of the
Railway Mimnistry the delay m paying
Just compensation to the passengers
mvolved in the raillway accidents and
their dependents Some of the passen-
gers who were the unfortunate wvic-
tims of the Igatpuri disaster have not
yet received the compensation, and
even those who were involved m the
1956 accident of Ariyalpur have not
received compensation I suggest there
must be a speedy method of paying
the compensation

I believe the Defence Mmister the
other day announced that in the case
of the recent explosion which took
place the dependants of the wvictims
have been paid Rs 200 in advance
wrespective o. the payment which they
are gomg to make mn future So, an
immediate ad hoc payment of Rs 300
to Rs 400 must be paid to the mmjured
persons and also to the dependants of
the vicims That is one of the ways
m which we can really bring some so-
lace to the dependants of these unfor-
tunate victims

Lastly I come to the general point
which I raised at the beginning itself
which not only affects the staff in the
Raliway Board but affects the entire
cadre of railwaymen exceeding ome
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umillion. Although the railwaymen
Jhave been behaving without giving
frouble to the Railway Ministry, it
«does not mean that they are satisfled.
When the Central Government em-
Dployees asked for a second pay com-
.mission, the Posts and Telegraphs
workers were in the vanguard, but
then the railwaymen also were very
anxious that a second pay commission
should be appointed in view of the
various defects in the first pay com-
amission’s recommendations. The second
commission has been appointed, but
the payment of this Rs. 5 as interim
relief has caused greater unrest and it
d8 necessary that steps should be taken
40 see that the final award is given
as soon as possible.

Discontent over grant of ad hoc in-
crease of Rs. § only in the dearness
allowance.

Shri Tangamani: I beg to move:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 7,79,000 in res-
pect of ‘Railway Board's’ be
reduced by Rs. 100.”

Failure to apply primciple of ‘equal
pay for equal work’ in the Signal
and Tele-Commaunication Depart-
ment of Southern Railway.

Shri Tangamwani: I beg to move:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 1,03,91,000 in res-
pect of ‘Ordinary Working Expens-
es-Administration’ be reduced by
Rs. 100.”

Lack of culverts or small bridges in
Bellary-Rayadurg section of
Southern Railway lesding to delay
during rains.

Shri Tangamani: I beg to move:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 0,75,28,000 in res-
pect of ‘Ordinary Working Expen-
ses—Repairs and Maintenance’ be
veduced by Rs. 100"

8 MARCH 1968 Supplementary Grants

(Railways) 1987-88

Carriage and wagon repairs in the
Perambur Workshop in Southern
Ratlway.

Shri Tangamani: I beg to move:
“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 6,75,28,000 in res-
pect of ‘Ordinary Working Ex-
penses—Repairs and  Mainte-
nance’ be reduced by Rs. 100.”

Delay in payment of and inadequacy
of compensation fo passengers
involved in raeilway accidents.
Shri Tangamani: I beg to move:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 2,12,55,000 in res-
pect of ‘Ordinary Working Ex-
penses—Miscellaneous Expenses’
be reduced by Rs. 100.”

Mr. Chairman: These cut motions
are before the House.
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Wiy &R § i g€ § o B xEwr
are o T v | F waw ¥ sk woN
wrge § e g o oy W e ow
Wik ¥ fog gw Juw aEAdz &
famrfow af Y ag gfen @t & 10w
wde Wi A W g A
AT WATHE TH TATH A AF JASING
AEY w0 | Y AT wgrg SO Ay
o fafree & a1 & 9 gAwe a0
AWM AT T WY weT § g A
T ATET g 5 aaaz wre gfen
1 Wik 59 fafedy ® woer 9w %
wET AT wrfge fr o frgd go g
& I aCw qaeWg 3 W WX W
@ IEg 7 § fr wF fag g
ATz # fawrfar sod @ @
At T ¢ 1 wig & mee ¥ W
AT 9TEAT § o ww wmad & g wpot
aifert & q@ T AfE o W
fra? gu ¥ WX ey 7 wgforaw @ @
I 7w g wTfe o

=0 Fegfre wrdw o g
1w pEfgmrand  qfdfeewr
¥ aEw & A § @ 9t reiz Ay
FA I Z I FAfFETTRq @
frgrarimdea g N a1 wTF A
g & wfefedr &) s@r ow
foret A1 AT TR A AT AR
FART T AT g oviez Y §
N B aga & wefRGa a0F § @
ATA G | FATL TATH o1 FRAAT AT
T et ovar & 1 Al gwT S & Tt
DR ITER AT T F o &
A T TR o S N
gl & w7 wft o BT 1 F FEmAT
g e ag v g T et &
fou o sy s qEoRAE @
Ay 7§ 1 o 3oy & o S g
Rz ¥ IO aga ww Ay faewlr
21 W yem wd § R0 999 3w e
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2 Su iy g ag Wi W
& war a7 faerdy & 1 7y 2 at W
foma &1 & waw ¥ w7 W
g fs Tl midz A gm awels WY
ewT Wfgw o agr ¥ @V & @9
CRTE WTAT WIfET | a7 & AT QYA
derar< 7 g8 #raa A oy W) agr
9 ¥ Agfoad 7@y § N fe god

aTE I

= gy & fF ad R v |
A 3 faorelt ¥ wory & WX IANY
W A @ ) AET R wr
ST WAT £ Fror Ft 3G AT A7 qd
Fmw 5 S wer arm & SEw @
suvar ey srar § e o fogger gav
awy fokh g7 w7 fag o & 0 F
w2T ¥ ud T g e g Arg oft
oqIs7 97 A6 By #R °9% 39 Ay
fgq | 39 &fFs g IR @ #
TaAdE WmE gfeuT F o¥x dAw &
Wg 4% TF F1 T Grar &
HrrmIga ¥ s TR AT A
T wqar 74 fer w0 W g Af
FgAr & 9§ fyfaee ared a0y gt
a9 ¥ & ATHT A aF & 5 o I
qr TqaT g At At fagd g W T
T & IAF A1 A fear and o
1627 hrs.

[Mr. DEPUTY-SPEARER 1n the Chair]

@ i N § gwr e #
WA IO FAT ATEAT E I Ag d R
N gF A AN wrgwy arfert § seA
¥ aefielt f wfg 1 ¥ oF AN
g ¥ wma g fie A fad # fwwrdc
& 1 AT TR A s QY qR §
ofd € ¢ fafew S2a & Wic
FE g WY Y T § e ww
arawar § 1 AR A TER YN TR
o 9 Wy ¥ e 1 @ e et
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[¥fem sTex e wrty) o wrr Y qradt & v T gy g
ok vk & ) ou o i R W ¥ X TF ¥ WET I AT |
fdt wrem oY & ot & | g -

Y fafrec s g s Y gAT @ €W & qry § R i fepafedt Wik
fe @Y W g B agfend € wfty & ar} ¥ g o FAT WEATE 0

afva ag &t 7 g7 fis oo agfe
T qrT S ¥ fag aw v &
A pag eI T T
< qY 92 ¥ fag I wd § W a
& T frew @92 | 77 frvra Wi
ARV A NN I gy gmad &
AR OF SR CUE R R R
& At ST T wfgn frad S
A & ggfrga gy 1 g o A e
am Wi mfsar |af @ & wiew
g & uik QA @A aw @
I E 1 F oy ¥ O T AEAE
ﬁmﬂ’a@ﬁ'ﬂﬁﬂf*mt{ﬁ.
AT BT AT JAET 15 ARFA T80
g gar & e o O fear s
Awirangfrag et srgr adr
Frd e arfrt @ g &
UET T FL 2 fae 7 O graey o @@
WA TRME T g% o faafeer g
oY & &7 A9z § i 9@ Y IaET A
o @ar wrfgq, foaet 3w fF T
FAT qAriew Y | ¥fwT g A7 @A
gFdsyifeasae i g
W T TF &7 J9ai &, WS N "9
WY T a7 0ET avwar gur | 3 97 a%
q war @ WR wiafa@y #1 wan
RaT @ 1 TR W] A WA 91, ag
+-pfaT a1 1 7 § 39 W frwa
A w1 ¥Uar femr e W A9
# & vy fs W & A fawraa 8, @
ag A AT W, gEfag & A 59 W
fewra 7€ w1 1 @ AAE § fedft oW
wrEY & faors farerge A § —uaa
foere at ag & e gw Ay ¥AMAT
wrar & 1 & ywfow wow Wi g fe

@ Fgefe & TATR &, QoA & ward
q, W T AT TRTO & TR A A
I AT Y Y TR IIAT g W,
foraefy fF aar€ omely & i fore & W
T TR, A N F g
w1 Y w8 &, fow 9x g v
T aF | 79 2wy ¢ f urorws qaq-
ofdt w1 qu g § 1 T T OF
F A HA &, A W19 OF et Ad afew
8 garQy wkfwdy & faea W
IAAT AT AT FQ & | T Ifad T
@A ¥ WY ¢ & fi fre & s fare
w1y &, T & AT F qgAd § qEEA
T A AT &, QIHEHEE AW & Iy
& 1 7 frgraa waw ¥ W FTT AT
fr T a@ T W F U wsgr AT
W 74 7T @ § | I9 fog ag fagraa
IE 2 % W & 993 @ F A AF
AT rfew | AT &T A agA @ AW
A aRm I SATAH AT "TEAT
g | T aF g g%, I ¥ ¥ 9 Y
rfgw

TF a1a N X AT FIAT AEATE )
R wew A4 6 w7 @ ww 3w W
AT F FHT, JfeT e Ar T q
fa® #< ¥ gafaw awwar g 9%
U FT A NG ¥ ToreqT & Q% A aer
¥t § Hredd By fowrga €1 97 )
¥y arwar § e e & wTe A a9F
g wfgy, 3@ @ fav F IR T
AT Y ATE AY FavNg < WAt wifeg,
g 7 & wr § 1 ¥feT & o qEd
T &7 % ST WY ) OAME
¥ qw I Agre aw wrat § o ag feedt
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oY ol ol § 1 o ok F 43t W @
cfererw o 1 8 ot & frecio § o
e &7 § ) fEdty F DR F fewer
O § 1 g wregfrere it e et
& i 3z wr qrey oY figwr ¥ & 1 Forarely
fawry Ty & Agre aw oA F T g,
Tl wff ff B g 1w wee
WA ot o 39 W 9T Qe &v 2w
W, N @ 79 ¢ fis ag drd &
fawrre @ s, e B e
WY Fft-gemrer woe S fE-rrgE 9%
TG AT, T A YW AT § ¢+ AE <
T IfeeT v orafa e &

I WA : AT HAET TF T
w3t &1 {7 FImr fv @ SfeeT Wi
sefer & @ A0 ¥ ot @
g

dfew sw7 oW welw : g ag W
IR AT ¢ row T i A
frr wl 3w Y o A S R
B 7 | W 9T S99 W ) OF %7
R HT & ], I 919 H) 7T gvow
¥ 3% uF F @I a1 TE | AT F7Y
& f T %7 §HT T87 W= WR FTRIAN
g g, A awr G A @ Al
famgwr geeT 3 0

agT 9T gfemdcw & W e
# 7€ | WA A N 5w & fag wifew
= § AT @ T w GwEC @
Frque ofredzg & agaT @ |
% A aF T8 5w W e aw
st wodr wfedr-rege o qgm,
& 99 A o & & e, dd e
fieet ivede & et oo w1 it &
# wrataw fafre o § |
wom fie ag TF TW Ty & AgrE
aw auds arF | ¥ I A uud R F
wr ¥ Traw AT E 1 9% R aw W
e wgre ¥ & w3 ) eviy F v
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N RN arit §or
at g § w0far gerRRe & ae
{—smre yu wwr At & ot &, A s
W W 39 ] arx AR, Afew 39 w0
T BRET W 7 A CIAT AT
g% § fir areior 9T GHT 77 arer
WY A I W w7 A F
GIT T TN ATHAT | FX AT W1&T 9N
gt ¢, o W A awar & 1 W a¥,
ar fedy foey foew & Te-gaamic
g W, @fE W AT W w9
forar a1 @&

Shri D. C. Sharma: (Gurdaspur):-
Mr. Deputy-Speaker, I have on the-
floor of this House looked at Supple-
mentary Demands of several kinds.
relating to several Ministries of the
Government of India, but I have sel-
dom come across Supplementary De-
mands of the kind which have been.
presented to us by the Central Gov-
ernment on the Railways. These Sup-
plementary Grants should have
some relation to the origmal
Budget I cannot lay down the ratio
between the original Budget and the-
Supplementary Demands but I think
they should not be oversize and such
as to make one think that the original
Budget was framed by the Ministry
in a fit of absent-mindedness. When:
I look at the Supplementary Demands
covering Rs. 40 or 45 crores, I doubt
how the Railway Board is doing its
duty by the Indian Railways and how~
the officers of the Railway Ministry
are discharging their functions so»
far as the budgeting and the carry-
ing into effect of the provisions of
these Budgets are concerned. I feel'
very distressed when 1 contemplate-
that scene.

Barring some unforeseen expenses
which are bound to be there in the-
case of any big country there are-
several items here which show that.
the Budget is prepared in the momst.
perfunctory manner. It is done in &
manner which does not take intor
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account the present needs or the
future necds in terms of one year
-only. On the top of it we are told that
the Ministry has aispersed its offices
in three places. We are told that the
postage charges have increased and
that the telephone charges have in-
«creased or that furniture has to be
increased or that the charge for the
transport has to be augmented. We
are also told that office accommoda-
tion has been enlarged and so on.

In spite of the fact that we are ask-
«d to vote so many lakhs of rupees
for all these things, why cannot the
Railway Board and the Ministry give
us a better account of its forecast and
its anticipated expenditure and pro-
bable income. Why cannot it do all
these things? If you do not consider
it an anti-climax, the Railway Board
has increased its charges for postage,
no doubt but do you know the Mem-
bers of the Railway Board have no
time to reply even to Members of
Parliament? I do not know what for
these charges on postage and tele-
phones are meant

I was the person who said about a
year back that I was ver- happy that
the Railway Board had not a new
look 1 complimented the Minister at
that time for doing that I feel very
sorry to say that my remarks that
day are being belied by the Railway
Board. The Railway Board should be
‘the brain trust of the railways—the
‘reul operative brain part of the rail-
ways. But I find that they are not
«doing the job well from the way they
-are getting money in the Supplemen-
tary Demands even after the reconsti-
tution and after acquiring a new
<haracter and a new complexion.

I do not understand why we are
asked to pay to owners of branch
Tines? It was said by the Minister
just now that the lines are giving good
account of themselves. Why should
-we spend any money in buying them?
“Why should we invest our money in
ghem? They are working well. That
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is what he said. I loock wpon ithese
privately owned lines in the same way
in which some persons might have
looked upon the princely Miates. Some
of these States were doing very good
work and were run eficiently. I do
not want to name them. Still we fook
them over. Why? It is because we
wanted that the map of India should
not be variegated like a patch work.
Here also, we want that the railway
map should be of one hue and one
complexion; it should not be dotted
with things, good, bad and indifferent.
We want jt to have ome kind of
character and personality. But what
I find is that outmoded things and
out-dated things are allowed to go on,
and I do not know for whose benefit.
I may tell you that there is a law of
economucs that bad currency drives
out good currency. When we talk
about efficiency of the railways, I
submit most respectfully that some of
these iines which do not show very
good efficiency are pulling down the
efficiency of the other railways alsp.
But I would submit that we should
not look at this problem only in terms
of money or other things, but we
should contemplate it in terms of the
efficient running of the railways; and
these lines are not the examples of
efficiency, and, therefore, I say that
they should be taken over as soon as
possible.

One of the lines in the Explanatory
Memorandum in the foot-note under
Demand No 5 makes very sorry read-
ing, and it reads thus:

“The increase of Rs. 17 lakhs
under ‘Maintenance of Signal and
telecommunication services’ I»
mainly due to higher expenditure
on maintenance and rehabilitation
of old equipment due to non-
avaflability of new signal and
interlocking material and addi-
tional staff due to reorganisation
of the department on certain rail-
ways...” :
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Chose of us who have read the reports
on these zailway accidents and those
of us who follow the working of the'

interlocking materiai. '

We have been told in some of these
reports that sometimes the disasters
have been due to failure of signals. I
do not want to refer to any particular
inquiry. Sometimes, the disasters have
also been due to faulty working of
the interlocking system. I should say
that these are some of the primary

and urgent needs of the railways. But -
I find that they are not available, and '
I do not know why they are not avail- *

able. Perhaps, the indents have not
been placed in the right time, and
perhaps there is a shortage of forexgn
exchange. All these things may be
there They might be explained
away, and some reasons may be given
for not having got them. But I would
say that in spite of all the assurances
that the Minister may give and all
the bouquets that may be thrown
upon the Railway Minstry, if this
kind of thing 1s there, it will put some
kind of diffidence into the minds of
all those who are travellers. ¥ ovur
signed system is not good, if the inter-
locking system 1s not up to the right
pitch of efficiency, I do not know what
we are going to do.

We are used to superannuated en-
gines, and we are used to bogies whose
roofs have been blown away. Shri
Feroze Gandhi referred to bogies
whese roofs had been blown away.
We are used to all these kinds of
things, and we can put up with them
I Hve in a place which is on a branch
line, and 1 am used to superannuated
engines, and I like them. But I would
say that the roofs of the wagons may
be blown away and superannuated
engines also may work, but I would
not ke that our signal system and
our imterlocking system should be in
that state of ineficiency which s
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shown in this foot-note. This is a
very distressing thing which the Xg-
planatory Memorandum has shown $e
us.

Again, I wish to submit very res-
pectfully that the Supplementary
Demand No. 8 shows a lack of admi-
nistrative efficiency in the Railway
Ministry. It is noted here ‘compensa-
tion for goods lost or demaged’. I
think there was a committee whose
function was to find out the causes of
corruption in the railways. I do not
know what action has been taken on
that matter. Perhaps, suitable actios
has been taken on that. When I come
to goods ‘lost or damaged’, I can
understand goods being damaged, but
what 1s ‘goods lost’> How are these
goods lost? Why are they lost? Why
1s the incidence of loss so great? It
1s because all the forces that we have,
the Railway Protection Force, this
force and that force, are not functione
ing well We have been multiplying
all these supervisory agencies all these
years and perhaps we have done well
in doing so, but I would say that goods
which are being lost show lack of
supervisory efficiency in the Ministry.
T would like to know from the Deputy
Minister who is a gentleman—who
hkes to help us, Members of Parlia-
ment, as to why it is so.

Mr. Deputy-Speaker: Why should
there have been a pause between
‘gentleman® and something that fol-
lowed?

Shri D. C. Sharma; I said he liked
to help Members of Parliament.

I was saying that this showed that
all this talk of efficiency, Mciency
Bureau, Railway Protection
supervisory force, this that and the
rest, Vigilance Organisation—all these
things are (An Hon. Member: Eye-
wash) not up to much. Of course.
my hon. friend has suggested a word,
but that is a very hard word. 1 do
not want to use it, though it was a
good word.
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Mr. Deputy-Speaker: The hon,
Member should not take any sugges-
tions from behind.

Shri D. C. SBharma: 1 do not propose
making use of the word which he
gave.

I say that this is a very sorry state
of affairs. I would like to know from
the hon. Minister whether anything is
being done in this direction. In this
Supplementary Demand, we have to
give so much and I do not know what
will happen in the overall picture of
railway finance.

Of course, there is one Demand
which I would support with the
utmost pleasure, and that is Demand
No. 13. Labour welfare, hospitals,
dispensaries, schools, sports grounds,
reading rooms, all these things are
welcome because they promote the
efficlency of our workers. They also
add to their faith in the working of
the railways, and also give them some
ghmpse of the Welfare State in which
we are living. All these things are
very useful, but I would Lke to ask
the hon. Minister what is the percent-
age of revenues, of the Railway Bud-
get, which is being spent on these
welfare measures. Has there been
any stepping up of this percentage?
Has there been pro rata increase in
the welfare amenities? Have we got
any calculus to measure the amount
of money that is to be spent on these
welfare measures, in terms of men, or
i terms of their needs, or in terms of
the climate in which they live, or in
terms of the locality in which they
live? Have we any determinant of
that; or, do we go on by a rough and
ready method?

All of us, Members of Parliament,
have willy-nilly to travel. And, as
we go about, we hear about hospitals
and schools and other things. I do not
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say that all these complainis are
ustified. But, one feeling is there and
t feeling is engendered in our
ds that the rallway workers are
ot getting that due attention in terms
of welfare benefits which should be
their due. They have got to be step-
ped up, because, it is only on account
of that they can get some idea of the
new spirit that has come over India.

1 wanted to say something about the
new railway lines. But, the speech
made by my guru, Pandit Thakur Das
Bhargava has damped my spirits.

Shrl Braj Raj Bingh (Firozabad):
Guru in Parliament also!

Shri D. C. Sharma: He came to
Parliament in 1028; and, you must
remember that it is now 1958, It is
30 years and I am only § years old.
So, he is my guru.

His speech has been very faint-
hearted for the simple reason that
what he has been saying for the last
30 years has not been attended to by
the Ministry. That is what he said.
(Interruption.) Thirty years have
passed and he has been repeating the
same thing The Railway Ministry
has not taken heed of what he has
said. I cannot understand whether it
is due to the feebleness of the voice
of my guru or the roeky, I should say,
obduracy of the Railway Ministry. I
cannot understand to what it is due.
But, I would say that so far as the art
of persuasion goes, Pandit Thakur
Das Bhargava yields to none; but, so
far as the hard-heartedness of the
Railway Ministry to listen to sugges-
tions is concerned, nobody can beat
them.

Therefore, I say that so far as the
new lines go, something must be done.
Of course, I do not want to have any
hard and fast rule about them. I do
not want that you should change your
policy. But, there are certain lines
which are called for by the exigencies
of the case, which are necessitated by
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the new circumstances that have
arisen in this country.

For instance, there is a line from
Nangal to Una. I heard about its
survey and all these things and yet,
1 think, that line exists only in my
imagination and not anywhere else.
It is only a stretch of 9 miles—I do
not speak of my constituency now—
and I must support a good cause.
Nangal is to have a factory and the
Bhakra Dam. And yet this line, u
stretch of 8 or 9 miles is still to be
seen nowhere.

Again, some of my friends have
been asking for a line from Pathan-
kot to Srinagar. Of course I would
not be so foolish as to say that the
Railway Ministry should, like one of
our Gods, cross the ocean by one
jump. I do not say that. But I would
say that they should have built a line
from Pathankot to Jammu. I think it
15 only a stretch of fifty and odd miles.
They should build that line. I would
say that if they do that, it will mean
not only closer integration—of course
Jammu and Kashmir are already in-
tegrated—it would be not only a
closer integration of Jammu and
Kashmir with India, but it would
mean a more emotional integration, a
more geographical integration. I do
not see any reason why the Railway
Ministry should turn a deaf ear to this
very normal, very legitimate, very
pressing demand of the people.

I would say in the end that the
Railway Ministry should be so good
as to observe some sense of proportion
between the original budget and the
supplementary demands. I know the
Railways are a very big, colossal
undertaking. It is the biggest Minis~
try here, I know, and it deals with
millions of people and all that kind of
thing. I know that. But still I feel
that proper budgeting can be done
even when you have to deal with
colossal sums, with millions of human
beings and with very very complica-
ted and knottv problems. It can be
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done. It has been done. I would say
that the supplementary demands
should not be something like the ori=
ginal demands themselves, When we
are discussing supplementary de-
mands, we should be given only those
things which could not have heen
foreseen, which could not have been
forestalled, which could have come
about only as some kind of surprise,
which could have been brought about
by some kind of accident—I do not
want to go into those details. They
should not give us supplementary
demands which show that, whatever
else the Raillway Ministry may know
—and 1t knowsa great many things
1ts budgeting procedure is yet not as
good as it should be.

Shri Naushir Bharucha: Mr.
Deputy-Speaker, I fully agree with
my hon. friend who preceded me in
that the budgeting by the Railways
leaves much to be desired. It is
rather surprising that in a budget of
less than Rs. 400 crores demands to
the extent of Rs. 45 crores should
have been in the nature of supple-
mentary demands. That indicates that
the budget has gone wide of the mark
by nearly ten to twelve per cent. This
18 a very serious state of affairs and 1
do not think it speaks well of those

whose responsibility it is to frame the
estimates.

In the first place in almost every
demand we find that one thing is
noticeable, namely, that all this ex-
penditure could have been foreseen.
There is no excuse for coming with
supplementary demands on the ground
that certain things could not be fore-
seen. I could understand a case
where, after the framing of the bud-
get, for instance the statutory price of
coal has shot up; one could understand
it certain charges over which the
Railway Board had np control have
been pushed up. But barring such
exceptional cases—and these are of a
limited nature—I am afraid the way
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in whick the budget has been present-
ed to the House in the beginning was
very unsatisfactory.

17 hrs.

In fact, Sir, it means that the House
is asked to sanction amounts which
are smaller to begin with and with
Supplementary Demands they are in-
flated sometimes beyond record. If
we turn to the various items, and 1

will take first the item with regard
f0......
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An Hon, Member: It is five o’clock.

Shri Naushir Bharucha: Shal] we
continue tomorrow, Sir?

Mr. Deputy-Speaker: Yes, the hon.
Member may continue tomorrow.

17.01 hrs.

The Lok Sabha then adjourned Ul
Eleven of the Clock on Tussday, the
4th March, 1958.





